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TE AT, TR AT AT 0 ATRIgor & forw der yiferspmy (FT1) Toied /ST
AT (SMTSTSAT)/ TATHT &l GaT US RAST & dgd glasT-[aeTariedd J&T ATe 9% =g (IPM)-
SISl (JPI) TE9MT & d1= KM. 634/17-19 I% ST (T olE f&e7) AT 335 & =Hior & da9g |
forfera =7 # siraaa Teqa T STt o1 UH iRy o e a7 Heiia B ST s qew arfdenr,
ATIIRAT &l ATy a8 AKTT &9 7 1 AT e FoheT fAter et & |21y &, g9ars F7 @97 T, 3T
U SMIAT G 6 TET T AEeTF AN A ST, A FIE BT, FA 5 TAT, ST o6 Te7 JTrerahrs
ATTITF THH ATTIAT T TATHRTT IT AFATHRIL FT TN
I ATATHTH F 20D T IT-LTT (2) F AR Td TAW TTEERTET GTET ST o6 197 i, T siaer v
TR ATHT STOAT| 28 ATIG=AT F SqTd o areft A T TS0 377 e fFawor 3uarsy 2 siv s=ga
IF GTXT TEAH ATTEHTLT 3 SHLTh FIATAT | IART HLeA07 3T ST JahaT 2
R G il
T Yo TRATSAT FATq Y T ST % AHFad ol § “gal e fAe F agd giasT-
fremaTTeTw & A1 9 S5 (IPM)-STSqE (JPI) T & &= KM, 634/17-19 9% S 3ALET (TS
e fasT) et 335 T AT & forw S3==ralt & arer A7 faAT1 AT & Ateufad v S aret | v
Tterd feawor (ress-1) T2 994 &l

S &1 Arm-sfge FqATH-1

b RSl

QR ISTAT T AT -3 1-335 7 fAaior

et &1 AT -, TSN #7 ATH-gET AT, HEA HT AT -0

DT
: i T AT A A @:rrqs TR T O S FT TH A
& am e - H CRiEau

il
1 FE FAET 158-20P | 0.32 0.17 TATHT F@T TET A
2 FAITY HiAedT 158-19P | 0.13 0.04 T TET
3 FIE Hieet 157-10P | 0.28 0.14 Bl EEIR
4 FIATE RIEcE 157-5P | 0.09 0.07 Bl EEIR
5 FITE Feret 157-6P | 0.23 0.07 TATHT qET TET g
6 FIE Faedt 157-7P | 0.19 0.11 TATHT T EEIR
7 FUTE RIEKcE 157-18P | 0.15 0.01 ZATHT ET EEIR
8 FITE Feret 157-19P | 1.23 0.24 TATHT qET TET g
9 FIE Faedt 157-20P | 0.14 0.02 TATHT T EEIR
10 FIATE RIEKE 157-21P | 0.16 0.08 TATHT ET EEIR
11 FITIG Facdt 157-22P | 0.43 0.15 HTHT T TET G
12 FIATE Feredt 157-16P | 0.48 0.12 TATHT qET EEIR
13 FAE Rl 157-15P | 0.11 0.05 ZATAT AT EEIR
14 FITIG Facdt 157-11P | 0.34 0.01 HTHT & KR ]
15 FIE Feredt 157-12P | 0.05 0.03 ZATHT @ EEIR
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16 FIATE Facdt 157-13P | 0.05 0.02 HTHT & KR ]
17 FIATE RIEc 158-21P | 0.31 0.04 TATHT T EEIR
18 FE el 156P 2.42 0.21 FETE AT
19 FIE Feredt 155-3P | 0.05 0.05 afterr KR ]
20 FE Fedt 155-2P | 0.09 0.03 et EEIR
21 FE el 155-4P | 0.25 0.15 e EEIR
20 | TS e 155-6P | 1.09 0.36 T;ﬂ e A
23 | TS A | 5514 | 061 0.31 T;a e A
24 FATE HieEr 155-15P | 0.17 0.02 et EEIR
25 FAATY FHfadt 155-16 | 0.14 0.15 e TET A
26 FUTE Feedt 155-17P | 0.14 0.14 et TET A
27 FATE HiAeET 155-19P | 0.11 0.09 e TET
28 FATATY FHfadt 155-20P | 0.08 0.08 e TET A
29 FUTE Feedt 155-23P | 0.12 0.09 aftert EEIR
30 FITE RIEc 150-1P | 4.91 1.33 TET AT
31 FAE Ffrcdt 150-2P | 0.41 0.12 AT TET
32 FATATY FHfadt 149P 1.72 0.24 T TEF
33 FIE HiAedT 206P 1.28 0.29 GREAR T e
34 FATATY FHiadt 207-P 1.84 0.17 T TAUT T
FA 5.20
HH & IRIA THS 7
AR

g GERIRSEIGH

Gl A .. Pl IRITET HH EHEAR

- SEic ffer | @ | AARY | S S ° ®
TS 2.24 0.80 | 037 | 067 1.12 5.20

[T, . Hros/HT/smerady/Aea/2026/3mrdT Gear-335/201]
U, LA, qeF sAtsran(ator-l)

MINISTRY OF RAILWAYS

[East Coast Railway (Construction)]
NOTIFICATION
Bhubaneswar, the 24th April, 2026
Notice under Section 20A of the Railways Act-,1989
S.0. 2099(E).—In exercise of powers conferred by sub-section (1) of section 20A of the Railways
(Amendment) Act, 1989 (24/89) (hereinafter referred as the said Act.), the Central Government, after being satisfied
that for the public purpose, the Land, brief description of which is given in the schedule annexed here to is required
for the execution of Special Railway Project, namely, “Construction of ROB in lieu of closing of manned of L.C.335

at Km.634/17-19 between Ichhapuram(IPM)-Jadupudi(JPI) on Howrah Visakhapatnam main line under Khurda Road
Division.” in Srikakulum district in the state of Andhra Pradesh, hereby declares its intention to acquire such land.
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Any person interested in the said land may within a period of (30) thirty days from the date of publication of
the notification in the Official Gazette, raise objection to the acquisition of such land for the aforesaid purpose under
sub-section(1) of section 20D of the said Act.

Every objection shall be made to the competent authority, namely Competent Authority for Land Acquisition
(CALA) & Revenue Divisional Officer(RDO), Palasa for Construction of ROB in lieu of closing of manned of
L.C.335 at Km.634/17-19 between Ichhapuram(IPM)-Jadupudi(JPI) on Howrah Visakhapatnam main line under
Khurda Road Division in writing, and shall set out grounds thercof and competent authority shall give the objector an
opportunity of being heard, either in person or through a legal practitioner, and may, after hearing all such objections
and after making such further inquiry, if any, as the competent authority thinks necessary, by order, either allow or
disallow the objections.

Any order made by the competent authority under sub-section (2) of 20D of the said Act shall be final. The
land plans and other details of the land covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of land (Annexure-I) attached here with to be acquired with or without structures, for Special
Railway Project, namely “Construction of ROB in lieu of closing of manned of L.C.335 at Km.634/17-19 between
Ichhapuram(IPM)-Jadupudi(JPI) on Howrah Visakhapatnam main line under Khurda Road Division)” in Srikakulum
district of Andhra Pradesh state.

Distict:-Srikakulam Annexure-1

LAND SCHEDULE

Name of the Project:- Construction of ROB No. 335

Name of the District:- Srikakulum, Name of the Division:- Khurda Rd., Name of the Mandal:- Kaviti

TOT
AL
SL.| NAME OF NAME OF SYNO/ | ARE | ACQUIRED LAND TYPE OF | CLASIFICATION
NO.| VILLAGE MANDAL SD NO AIN IN ACRES LAND OF LAND
ACR
ES
1 KARAPADU KAVITI 158-20P 0.32 0.17 INAMA DRY PATTA LAND
2 KARAPADU KAVITI 158-19P 0.13 0.04 DRY PATTA LAND
3 | KARAPADU KAVITI 157-10P 0.28 0.14 DRY PATTA LAND
4 | KARAPADU KAVITI 157-5P 0.09 0.07 DRY PATTA LAND
5 | KARAPADU KAVITI 157-6P 0.23 0.07 INAMA DRY PATTA LAND
6 | KARAPADU KAVITI 157-7P 0.19 0.11 INAMA DRY PATTA LAND
7 | KARAPADU KAVITI 157-18P 0.15 0.01 INAMA DRY PATTA LAND
8 | KARAPADU KAVITI 157-19P 1.23 0.24 INAMA DRY PATTA LAND
9 | KARAPADU KAVITI 157-20P 0.14 0.02 INAMA DRY PATTA LAND
10 | KARAPADU KAVITI 157-21P 0.16 0.08 INAMA DRY PATTA LAND
11 | KARAPADU KAVITI 157-22P 0.43 0.15 INAMA DRY PATTA LAND
12 | KARAPADU KAVITI 157-16P 0.48 0.12 INAMA DRY PATTA LAND
13 | KARAPADU KAVITI 157-15P 0.11 0.05 INAMA DRY PATTA LAND
14 | KARAPADU KAVITI 157-11P 0.34 0.01 INAMA DRY PATTA LAND
15 | KARAPADU KAVITI 157-12P 0.05 0.03 INAMA DRY PATTA LAND
16 | KARAPADU KAVITI 157-13P 0.05 0.02 INAMA DRY PATTA LAND
17 | KARAPADU KAVITI 158-21P 0.31 0.04 INAMA DRY PATTA LAND
18 | KARAPADU KAVITI 156P 2.42 0.21 GOVT. RAIL ROAD
19 | KARAPADU KAVITI 155-3P 0.05 0.05 WET PATTA LAND
20 | KARAPADU KAVITI 155-2P 0.09 0.03 WET PATTA LAND
21 | KARAPADU KAVITI 155-4P 0.25 0.15 WET PATTA LAND
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22 | KARAPADU KAVITI 155-6P 1.09 0.36 MAQIVAE‘;ARI PATTA LAND
23 | KARAPADU KAVITI 155-14P 0.61 0.31 MAIJV’E\;ARI PATTA LAND
24 | KARAPADU KAVITI 155-15P 0.17 0.02 WET PATTA LAND
25 | KARAPADU KAVITI 155-16 0.14 0.15 WET PATTA LAND
26 | KARAPADU KAVITI 155-17P 0.14 0.14 WET PATTA LAND
27 | KARAPADU KAVITI 155-19P 0.11 0.09 WET PATTA LAND
28 | KARAPADU KAVITI 155-20P 0.08 0.08 WET PATTA LAND
29 | KARAPADU KAVITI 155-23P 0.12 0.09 WET PATTA LAND
30 | KARAPADU KAVITI 150-1P 491 1.33 GOVT. CHERUVU
31 | KARAPADU KAVITI 150-2P 0.41 0.12 DRY PATTA LAND
32 | KARAPADU KAVITI 149P 1.72 0.24 GOVT. ROAD
33 | KARAPADU KAVITI 206P 1.28 0.29 GOVT. NH ROAD
34 | KARAPADU KAVITI 207-P 1.84 0.17 GOVT. NH ROAD
TOTAL 5.20
ABSTRACT in ACRES
ACUIRED LAND
VILLAGE | GOVERNMENT PRIVATE LAND TOTAL ACQUIRED
NAME LAND LAND EXTENT
WET DRY | MANAVARI | INAMA LAND
KAI}){GPA 2.24 0.80 0.37 0.67 1.12 5.20

[F. No. CAO/C/RSP/BBS/2026/ROB-335/20A]
H. ANANTHARAMAN, Chief Engineer (Con-II)
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